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'39. Dr. M. M. Ou: 

Shr! Bhacwat Jha Asad: 
Shri M. L. Dwlveell: 
Shr! S. C. Samanta: 
Shrt Subodh H&IIIIda: 

W ill the Minister of Home Aftaln 
be pleased. to state: 

ta) whether it is a fact that the 
C.S. Gas which is proposed t<. bP. used 
by the police in place of the tear-gas 
for dispersing violent crowds, has 
.ame harmful dedI! upon hUDlllJl 
sYltem; 

(b) whether detailed medical inves-
lilIation. of the effects of Iho gas 
ha.ve been carried out; 

(c) whether the C.S. Ga. i. manu-
factured in India or it ha. to be im-
ported: and 

(d) it imported, how its eo.t eom-
paretl with that of the tear-gas? 

The Deputy Minister In the Mlnilltr,. 
of Home Affairs (Shrl Vidya Charan 
Shukla): (a) It has not yet been deci-
ded to use C.S. tear gas in place of 
C.N. tear-gas. The matter is unde. 
consideration. 

(b) In lhe experi'ments conducted 
by the Government of U.K. no harm-
luI elIec!s have been noticed. 

(e) No tYPe of tear-gas material is 
munufaetured in the country. 

(d) The cost of both types of im-
ported tear-gas is the same. 

Arrest. In Kaahmlr 

"41. Shrimati Tarkeshwarl Sinha: 
Shri Hukam Chand 

Kachhavaiya: 
Shrl Bade: 
Shri Blbhuti Mishra: 
Shri K. N. Tiwary: 
Shrl P. C. Borooab: 
Shrl Bbagwat Jha Azad: 
Shri S. C. Samauta: 
Shrt Subodh Hanscla: 
Shrl M. L. Dwived!: 
Shrt Firildla: 
Shri Onkar Lal Berwa: 
Shrl R. S. Pandey: 
8hri Yashpal Singh: 
Shrimatl .SavUrt Nigam: 
Shrl Basumatart: 
Dr. M. M. Das: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) the total number of person. SO 

far arrested In Kashmir for indulging 
in the anti-national activities for the 
last two months; 

(b). the number of in1Utrators in 
the Jammu and Kashmir State at 
present and the number apprehen-
ded So far; and 

(c) whether the State has been 
completely cleared of all thp inftltra-
tors! 

The Deputy Minister In the Mlnilltry 
of Home Affairs (.Shrl Vldya Charau 
Shukla): (a) The State Government 
huve reported that during August and 
September 1966, the number of ,uch 
persons arrested was sixty~six. 

(b) and (e). Thee are no infiltrators 
at large in the State within the know-
ledge of Government. It is ppssible 
that a few infiltrators may, after the 
last years Indo-Pakistan conlliet, bave 




